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(Mr SP Mukerji, Vice Chairman)

We haye heard the learned counsel for the parties
on thié appiication filed by 10 éaéual workers and the All
Kerala Retecenched C;sual Mazdoor Association praying that fhe
respandentaAshould be directed Eo issue casual iabour cérds
‘to the applicants and other casual labourers who had worked
in Trivandrum Telephone District prior te 7.5.1985,in the
light of tha‘instructions issued by the Departmeht of ?ersonnal
- dated 7.5.1985 at Annexure-A. The applicants have also prayed
thaf the respondents be directed to resort to frésh recruitment
of casual labourers only after empioying the unamployed casual
labourers in Tfivandrum Telephone Oistrict including.fha

applicants. Their further prayer is that a further opportunity
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should be given-to the appiicants for the issue of casual
labour cards to show that they ha:% worked prior to 7.5.1985.
The applicants°case is that they were being sngaged as casual
ma zdoors under the Telephone District Manager, Trivandrum
even though their names had not been obtained through the
Emﬁloyment Exchange. The Departmenﬁ of Personnel issued 0.M.
dated 7.5.1985 at Annexufe~A giving a one time axemptipn
for casual workers récruited before the issﬁa of these
instfuctiomé for being considered. for regular appointment
to Group'D' post even if they were recruited otheruisse than
through Employmeﬁt E*change. The relevant pafa of the‘aforef

said 0.M. is quoted belou:

7 "Though these persons, may have been continding
as casual workers for a number of years, they are not
eligible for reqular appointment and their services
may be terminated anytime. Having regard te the fact
that casual workers bslong to the weaker section of
the society and termination of their services will
cause undue hardship to them, it has been decided, as
a one time measurs, in consultation with the DGET
that casual workers recruited before the issue of
thess instructions may be considered for regular
appointment to Group-D posts, in terms of the general .
instructions even if they wers cecruited atheruise
than, through the employment exchangs, provided they
are eligible for regular appointment in all other
respects,” .

Their farthey contention is that while in aother Districts
F\/ .

casual workers of their category who had been employed prior

to 7.5.1985 without being sponsored by the Employment Exchange,

} ) ane
have baesn issued casual labour cards and being regularised,

258
in accordance with the instructions of the P.G., Telecommuni-
cations-at Annexure-B, 1the applicants in Trivandrum Telecom
E

- District have besn subjected to hostile discrimination and even

casual labour cards have not been issued to them much less
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being consldered for regularlsatlon in Group'D’ post.
e .

The learned counsel for the appllcantscontended that even

wwt.cnu/\.d =~
though the applicants productxon of documentary ev1dence before
s

the competent,authcrity to establish their previous employment
they have not been informed about the outcoms af the intervieu
. nor %hey have,been given casual labour card, wasxkxsuesk Ze
N -
’ bﬁym, Some of the applicants, howevsr, were given intermi- ‘
ttent casual employment but they have been under a senss of

insscurity because of non-issus of ths casual labour cards. .

2. In the conspe&tus of facts an&,circumsﬁancesi we.
' admit:the épbliéatién,.allouiﬁg all the applicadts to join &k
a s;ngle aepiécation'and dispose qé'the.same;only with the.
?ollouing“diréction: |
The applicants éhbuiﬁ, if so advised, submit a repre-
_sentation to réspondant;1 uithin'a_pericd of 2 meeks
Prom.the date of commun;catlon.of this order praylng
_ . for
Por the issue of casual labour car@é/Fe-engagement as
caaual ma zdoor and’ﬁfgularisat;oq)élonguith all docu-
mentary evidence tg,substantigﬁe-their ;laim'of being
in casual employment prior to 7.5.1985. The respondent-1
is directédAto,disPOSSiall‘the'repfesentations and grant
' neceséa:y ;elieﬁ, in accordance with law, after taking
,.inﬁo accﬁunt thg aocgmenﬁary avidenc; prdduced by ﬁha
applicants'énd also in poséessiom of the respondents

within a period of three months Prom the date of receipt

" of the representations. There is no order as to costs;
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